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Manguli charan MalliCk. 
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-Versus- 

uni-'n "f India & mthers. 	..,. 	 RespdefltS. 
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whether it be referred tr the reprrteLs or nt? 

whether it oe circulated tn all the B&CheS of the Ctral 
Administrative Triuflal or not7 
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tk 
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0 	CENTRAL  ADMINISTRAUVE TR13UNAL 
CU TTACK 3 ENCH ;CU TTACK. 

rrigina1 Applicatirn N - .69 of 1998. 
aittack, this the 8th dy r,f septemer, 2000. 

C'RAM; 

ThE H#r,URA3LE MR. S'*INATh S1 M, VICE-CHAINAN 
AND 

THE HNrU A3 LE MR. G. NAiJSIMHAM, N EN .3ER(JUDI CIAL). 

Mariguli Charan Mallick, 
Ag1 aoriit 49 years, 
Srfl nf Giridhari Mallick, 
A'/Pr,:BariIflUflda, 
Via. phulanakhara, 
Dist.Khurda. 

:AppliCant. 

By legal practiti-ner M/s.B.S.Tripathy,M.K.Rath,.pdVcates. 

-Vrs. - 

Uni'n f India represent& by 
its Chief pstrnaster General, 
rt4ssa Circle, 
At/P ;BhUbafl eswar, 
DIS t;KhU rda. 

superintendent rf prst "ffices, 
Cuttack s.-uth Divisj'-n,Cuttack, 
prSt;DiSt;CUttaCk. 

: ReSp'-ndefltS. 

By legal pxaCtitir(1er Mr.3.DaSh,Addl.Standiflg C-UflSel. 



RD E R 

MR. Sr*INA fli Sr'M, VICE- CHAI i1vAN 

In this "iginal Applicati -n under secti-ri 19 .-f the 

Administrative Tricunals Act,1935, the applicant has prayed f'r 

quashing the nrder dated 27.6.1990 imp'sing punishmt nf 

crmpu1sry retirement rfl himas als' the -rder dated 23. 2.1992 

rejecting the prayer '-f sailabala Nayak,wife 'f the applicant 

f'-r getting app'-intment f-sr herself r her s-n. the sec-nd prayer 

is f'r a directi'-n t- the ResI:-rldents t" reinstate the applicant. 

Resp'-ndeflts have filed c-tinter '-pp'-sing the prayers nf applicant. 

F.-r the iurp'-se f c-'nsidering this petitirn it is 

n-'t necessary t- g- int- tv many facts rf  this case.Applicants 

case is that he was wr-rking as a p'-stman and in a Departmental 

pr-Ceeiings in which the charge was> that he had frrged the 

signa1re rf payee and witness in respect of certain m-ney r)rders 

and had misappr'priate certain am-jint?. was c-npu1s-ri1y retired 

frrin service in the rrder dated 27.6.1990 at Annexure-1. This - iñer 

r,f 1990 has oeen chal1ged in this TriUfla1 in the prest 

rigifla1 Applicati'-n filed eight years thereafter.In the 'riginal 

Applicati-'n the applicant has nrt sbated if he has filed any 

appeal against this '- ttler.He has merely stated that he has filed 

representati -ns.Thus, prima facie the petitir-n is gr'-ssly barred 

by limitati'-n. There is als- n'- petitiii seeking c-nde'nati'-n rf 

Ctew 
delay,muCh less 	affidavit in supp-rt f th*eit±on.In 

cnsiderati'-n -'f the ab-ve,we hld that the prayers -f applicant 

fr quashing the rder at pnnexure-.l is nt maintainable oecause 

f delay and is acc.-rdingly rejected. 

Sec r'nd prayer rf  the applicant is f'r quashing the 

'-'rder at znnexure-2 in which the wife nf applicant has aeen 
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inf'-rmed that her husband was c#-mpu1srri1y retired frii 

service and her request frr granting her .-r her srn an 

app'-intrnent in service Can n'-t Oe entertained. this is n'-t a 

case r,f cr-passi-'nate app-intTit and therefre,the applicant's 

wife and srn can nrt claim apprintment under Resprndents. Chis 

prayer is alsr, therefrre, held to oe withmit any merit and 

is rejected. 

4. 	In the resu1t,theefrewe hrld that the applicati.-n 

is with.-ut any merit and is rejected.N csts. 

(G. NARASIMI-IAM) 
M13 ER(JUDICIAL), 

KNM/CM. 

09. 4i "TIH, S ̂r% ~~ 
VICE-CH 


